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RAJYA SABHA

Wednesday, the 10" March, 2021/19 Phalguna, 1942 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

REFERENCE BY THE CHAIR

MR. CHAIRMAN: Hon. Members, as you are aware, this year, i.e., the year 2021, we
shall be entering into the 75" year of our Independence. To mark this occasion, the
Government of India has planned ‘Azadi ka Amrit Mahotsav’, from 12t March, 2021,
which will continue till 15" August, 2023. The celebrations are to be dotted with
several events, exhibitions, social media campaigns, virtual shows and site events
across all the States and Union Territories of the country.

The Mahotsav will commence on 12" March, 2021 with the ‘padh yatra’ from
Sabarmati to Dandi stretching over 24 days and culminating on 5 April, 2021, thus
following the footsteps of Bapu, to commemorate the historic Dandi March
undertaken by Bapu in 1930 during the aforesaid period.

The 75" year of our Independence indeed is a special occasion for all of us and
citizens of our country and ‘Azadi ka Amrit Mahotsav’, will definitely add to the ethos,
values and spirit of freedom we all cherish.

| urge upon the hon. Members to take part in the ‘Mahotsav’ in large numbers
and in various capacities in their own respective areas and spread the values and
ideals which our freedom fighters always stood for and helped our country gain
freedom from the yoke of colonial rule.

Hon. Members, you have to bear with me as | have some cervical problem.
...(Interruptions)... Just wait for a minute, please. What is happening? The Chair is
saying something, you must at least have some patience to hear, what the Chair is
going to say and that too | am saying something personal. Otherwise, | will leave that
thing and take up other things. | have slight cervical problem and the doctors have
advised me that | should not bend and sit in a straight posture like this. Normally, AT
posture %ﬁ?ﬂ Sy AE-\T IR %ﬁ?ﬂ TS i ?vlfl’fﬂ, try to understand, this is the reason.
That is why they are trying to adjust the Chair also, as to how to suit according to the
posture suggested by the doctors. Now, Shri V. Muraleedharan to lay all the Papers
listed from Serial No 1to 12 in today’s Revised List of Business.
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PAPERS LAID ON THE TABLE
Notification of the Ministry of Social Justice and Empowerment

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND THE
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
MURALEEDHARAN): Sir, on behalf of Shri Thaawar Chand Gehlot, | lay on the Table
under sub-section (3) of Section 22 of the Transgender Persons (Protection of
Rights) Act, 2019, a copy (in English and Hindi) of the Ministry of Social Justice and
Empowerment (Department of Social Justice and Empowerment)  Notification No.
G.S.R. 592 (E), dated the 29th September, 2020, publishing the Transgender

Persons (Protection of Rights) Rules, 2020.
[Placed in Library. See No. L.T. 3429/17/2021]

I. Notifications of the Ministry of Petroleum and Natural Gas

Il. Reports and Accounts (2019-20) of the BLCL and BLIL, Kolkata and related
papers.

lll. Report and Account (2018-19) of IIPE, Visakhapatnam and related papers.

IV. Report and Account (2019-20) of SFPL, Noida, Uttar Pradesh and related
papers.

V. Memorandum of Understanding (2020-21) between the Government of India and
BLCL.

SHRI' V. MURALEEDHARAN: Sir, on behalf of Shri Dharmendra Pradhan, | lay on
the Table—

l. (i) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Petroleum and Natural Gas, under Section 62 of the Petroleum and
Natural Gas Regulatory Board Act, 2006:-

(1) F. No. PNGRB/COM/2-NGPL/Tariff (3)/2019 Vol-Il, dated the 27" March,
2020, publishing the Petroleum and Natural Gas Regulatory Board (Determination of
Natural Gas Pipeline Tariff) Amendment Regulations, 2020.

(2) F. No. PNGRB/M(C)/62/2020, dated the 1%t July, 2020, publishing the
Petroleum and Natural Gas Regulatory Board (Determination of Petroleum and
Petroleum Products Pipeline Transportation Tariff) Third Amendment Regulations,
2020.
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(3) F. No. PNGRB/Auth/1-CGD(06)/2020, dated the 1°' July, 2020, publishing
the Petroleum and Natural Gas Regulatory Board (Technical Standards and
Specifications including Safety Standards for City or Local Natural Gas Distribution
Networks) Amendment Regulations, 2020.

(4) F. No. PNGRB/Admin/11-Misc(10)/2020, dated the 4" May, 2020,
publishing the Petroleum and Natural Gas Regulatory Board (Meetings of the
Board) Amendment Regulations, 2020.

(5)  F.No.PNGRB/M(C)/62/2020, dated the 27" March, 2020, publishing the
Petroleum and Natural Gas Regulatory Board (Determination of Petroleum and
Petroleum Products Pipeline Transportation Tariff) Second Amendment Regulations,
2020.

(6) PNGRB/Com/2-NGPL Tariff (2)/2012, dated the 25" June, 2020, publishing
the Petroleum and Natural Gas Regulatory Board (Imbalance Management
Services) Amendment Regulations, 2020.

(7) F. No. PNGRB/Tech/2-T4SNGPL/(1)/2019, dated the 22" July, 2020,
publishing the Petroleum and Natural Gas Regulatory Board (Technical Standards
and Specifications including Safety Standards for Natural Gas Pipelines)

Amendment Regulations, 2020.
[Placed in Library. For (1) to (7) See No. L.T. 2999/17/2021]

(i) A copy (in English and Hindi) of the Ministry of Petroleum and Natural
Gas, Notification No. CA-31037/5/2019-CA/PNG, dated the 9" November, 2020,
publishing the general information mentioned therein, under sub-section (2) of

Section 45 of the Indian Institute of Petroleum and Energy Act, 2017.
[Placed in Library. See No. L.T. 3759/17/2021]

Il. A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:—

() (a) Annual Report and Accounts of the Balmer Lawrie and Co. Limited,
Kolkata, for the year 2019-20, together with the Auditor's Report on
the Accounts and the comments of the Comptroller and Auditor



[RAJYA SABHA]

General of India thereon.

(b) Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 3758/17/2021]

(i) (a) Annual Report and Accounts of the Balmer Lawrie Investments Limited
(BLIL), Kolkata, for the year 2019-20, together with  the Auditor's
Report on the Accounts and the comments of the Comptroller and
Auditor General of India thereon.

(b) Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 3757/17/2021]

lll. A copy each (in English and Hindi) of the following papers, under
Section 28 and sub-section 4 of Section 27 of the Indian Institute of Petroleum
and Energy Act, 2017 :—

‘a)  Annual Report and Accounts of the Indian Institute of Petroleum and
Energy (IIPE), Visakhapatnam, Andhra Pradesh, for the year 2018-19,
together with the Auditor’s Report on the Accounts.

(b) Statement by Government accepting the above Report.

(c) Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No. L.T. 4275/17/2021]

IV. A copy each (in English and Hindi) of the following papers:—
(a) Annual Report and Accounts of the Society for Petroleum Laboratory
(SFPL), Noida, Uttar Pradesh, for the year 2019-20, together with the
Auditor’s Report thereon.

(b) Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 3833/17/2021]

V. Memorandum of Understanding between the Government of India (Ministry
of Petroleum and Natural Gas) and M/s Balmer Lawrie & Co. Ltd., for the
year 2020-21.

[Placed in Library. See No. L.T. 3755/17/2021]

Report and Accounts of the DTNBWED, Nagpur and related papers.

SHRI'V. MURALEEDHARAN: Sir, on behalf of Shri Santosh Kumar Gangwar, | lay
on the Table a copy each (in English and Hindi) of the following papers-
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Sixtieth Annual Report and Accounts of the Dattopant Thengadi National
Board for Workers Education and Development (erstwhile Central Board for
Workers Education), Nagpur, for the year 2018-19, together with the
Auditor's Report on the Accounts.

Review by Government on the working of the above Board.

Statement giving reasons for the delay in laying the papers mentioned at (a)

above.
[Placed in Library. See No. L.T. 3442/17/2021]

l. Notifications of the Ministry of Housing and Urban Affairs

. Reports and Accounts (2019-20) of various Corporations and related

papers.

. Report (2019-20) of DDA, New Delhi and related papers

V. Report and Accounts (2019-20) of APEDA, New Delhi and related papers

V. Report and Accounts (2018-19) of EPCES, New Delhi and related papers

VI. Report and Accounts (2019-20) of CEPCI, Kollam, Kerala and related

papers

VIl.  Memorandum of Understanding (2020-21) between the Government of
India and HUDCO

SHRI V.
Table—

MURALEEDHARAN: Sir, on behalf of Shri Hardeep Singh Puri, | lay on the

(i) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Housing and Urban Affairs, issued under sub-section (3) of
Section 1 of the Metro Railways (Construction of Works) Act, 1978 and
sub-section (2) of Section 1 of the Metro Railways (Operation and
Maintenance) Act, 2002:-

(1) S.0. 2818 (E), dated the 19" August, 2020, declaring that the
provisions of the Metro Railways (Construction of Works) Act, 1978 and the
Metro Railways (Operation and Maintenance) Act, 2002 shall apply to the
Surat Urban Development Authority area in the State of Gujarat with effect
from the date of publication of the Notification in the Official Gazette.

(2) S.0. 4683 (E), dated the 24" December, 2020, declaring that the



[RAJYA SABHA]

provisions of the Metro Railways (Construction of Works) Act, 1978 and the
Metro Railways (Operation and Maintenance) Act, 2002, shall respectively
extend to Bhopal Metropolitan Area and Indore Metropolitan Area in the
State of Madhya Pradesh with effect from the date of publication of the

Notification in the Official Gazette.
[Placed in Library. See No. L.T. 4683/17/2021]

(i) A copy (in English and Hindi) of the Ministry of Housing and Urban
Affairs, Notification No. S.0. 2819 (E), dated the 19" August, 2020,
regarding altering of certain metro alignment in respect of Corridor 1
(Pimpri -Chinchwad to Swargate) of the Pune Metro Rail Corridors -
Phase- 1in the Schedule of the Metro Railways (Construction of Works)
Act, 1978, as mentioned therein, issued under sub-section (3) of Section 1

of the said Act.
[Placed in Library. See No. L.T. 4276/17/2021]

(i) A copy (in English and Hindi) of the Ministry of Housing and Urban
Affairs, Notification No. G.S.R. 619 (E), dated the 8" October, 2020,
publishing the Ladakh Real Estate (Regulation and Development)
(General) Rules, 2020, under sub-section (1) of Section 86 of the Real

Estate (Regulation and Development) Act, 2016.
[Placed in Library. See No. L.T. 3989/17/2021]

(iv) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Housing and Urban Affairs, issued under Article 309 of the
Constitution of India:—

(1)  G.S.R. 593 (E), dated the 29" September, 2020, publishing the
Central Government General Pool Residential Accommodation
(Amendment) Rules, 2020.

(2) G.S.R. 114 (E), dated the 17" February, 2021, publishing the
Central Government General Pool Residential Accommodation

(Amendment) Rules, 2021.
[Placed in Library. SeeNo. L.T. 3991/17/2021]

(v) A copy (in English and Hindi) of the Ministry of Housing and Urban
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Affairs, Notification No. G.S.R. 769 (E), dated the 17" December, 2020,
publishing the Metro Railways General Rules, 2020, under Section 102 of

the Metro Railways (Operation and Maintenance) Act, 2002.

[Placed in Library. See No. L.T. 3242/17/2021]

Il. A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:—

M (@

(b)

(i) (a)

(b)

iy ()

(b)

(v) (2

Fourteenth Annual Report and Accounts of the Bangalore Metro Ralil
Corporation Limited (BMRCL), Bengaluru, for the year 2019-20,
together with the Auditor's Report on the Accounts and the
comments of the Comptroller and Auditor General of India thereon.

Review by Government on the working of the above Corporation.
[Placed in Library. See No. L.T. 3245/17/2021]

Fiftieth Annual Report and Accounts of the Housing and Urban
Development Corporation Limited (HUDCO), New Delhi, for the year
2019-20, together with the Auditor's Report on the Accounts and the
comments of the Comptroller and Auditor General of India thereon.

Review by Government on the working of the above Corporation.
[Placed in Library. See No. L.T. 3488/17/2021]

Sixtieth Annual Report and Account of the NBCC (INDIA) LTD., New
Delhi, for the year 2019-20, together with the Auditor’s Report on the
Accounts and comments of the Comptroller and Auditor General of
India thereon.

Review by Government on the working of the above Corporation.
[Placed in Library. See No. L.T. 3979/17/2021]

Thirty-seventh Annual Report and Accounts of the HSCC (India)
Limited, NOIDA, Uttar Pradesh, [A subsidiary of NBCC (India)
Limited], for the year 2019-20, together with the Auditor's Report on
the Accounts and the comments of the Comptroller and Auditor
General of India thereon.

(b) Review by Government on the working of the above Company .

) (@

[Placed in Library. See No. L.T. 3980/17/2021]

Fifty-sixth Annual Report and Accounts of the Hindustan Steelworks
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Construction Limited (HSCL), Kolkata, for the year 2019-20, together
with the Auditor's Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Company.
[Placed in Library. See No. L.T. 3978/17/2021]

(vi) (a) Annual Report and Accounts of the Delhi Metro Rail Corporation
Limited (DMRC), New Delhi, for the year 2019-20, together with the
Auditor's Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Corporation.
[Placed in Library. See No. L.T. 3247/17/2021]

(vi)  (a) Annual Report and Accounts of the Maharashtra Metro Rail
Corporation Limited, Nagpur, for the year 2019-20, together with the
Auditor's Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.

(b)  Review by Government on the working of the above Corporation.
[Placed in Library. See No. L.T. 3248/17/2021]

(vi)  (a) Twelfth Annual Report and Accounts of the Mumbai Metro Rail
Corporation Limited (MMRCL), Mumbai, for the year 2019-20,
together with the Auditor's Report on the Accounts and the
comments of the Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Corporation.
[Placed in Library. See No. L.T. 3246/17/2021]

(ix) (a) Sixty-second Annual Report and Accounts of the ECGC Ltd.
(Formerly Export Credit Guarantee Corporation of India Limited),
Mumbai, for the year 2019-20, together with the Auditor’s Report on
the Accounts and the comments of the Comptroller and Auditor
General of India thereon.

(b) Review by Government on the working of the above Corporation.
[Placed in Library. See No. L.T. 3825/17/2021]

lll. A copy each (in English and Hindi) of the following papers, under Section 26 and
sub-section (4) of Section 25 of the Delhi Development Act, 1957 :—
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(a) Annual Report of the Delhi Development Authority (DDA), New Delhi, for the year
2019-20.

(b) Review by Government on the working of the above Authority.
[Placed in Library. See No. L.T. 3972/17/2021]

IV. A copy each (in English and Hindi) of the following papers, under sub-section

(3) of Section 21 and sub-section (4) of Section 18 of the Agricultural and Processed

Food Products Export Development Authority Act, 1985:—

(a) Annual Report and Accounts of the Agricultural and Processed Food Products
Export Development Authority (APEDA), New Delhi, for the year 2019-20, and the
Audit Report thereon.

(b) Review by Government on the working of the above Authority.
[Placed in Library. SeeNo. L.T. 3827/17/2021]

V. A copy each (in English and Hindi) of the following papers:—

(i (a) sixteenth Annual Report and Accounts of the Export Promotion Council for EOUs and
SEZs (EPCES), New Delhi, for the year 2018-19, together with the Auditor’s Report
on the Accounts.

(b) Review by Government on the working of the above Council.
(c) Statement giving reasons for the delay in laying the papers mentioned at (a)
above.
[Placed in Library. See No. L.T. 3918/17/2021]

VI. (a) Sixty-fifth Annual Report and Accounts of the Cashew Export Promotion
Council of India, (CEPCI), Kollam, Kerala, for the year 2019-20, together
with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Council.
[Placed in Library. See No. L.T. 3826/17/2021]

VII. Memorandum of Understanding between the Government of India (Ministry of
Housing and Urban Affairs) and the Housing and Urban Development

Corporation Limited (HUDCO), for the year 2020-21.
[Placed in Library. See No. L.T. 3492/17/2021]

Reports and Accounts (2019-20) of various companies, institute and related papers

SHRI V. MURALEEDHARAN: Sir, on behalf of Shri Mansukh Mandaviya, | lay on the
Table—
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A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013 :-

(i) (a) Thirty-ninth Annual Report and Accounts of the Bengal Chemicals and
Pharmaceuticals Limited (BCPL), Kolkata, for the year 2019-20, together
with the Auditor's Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Company.
[Placed in Library. See No. L.T. 3779/17/2021]

(i) (@) Sixty-sixth Annual Report and Accounts of the Hindustan Antibiotics
Limited (HAL), Pune, for the year 2019-20, together with  the Auditor's
Report on the Accounts and the comments of the Comptroller and Auditor
General of India thereon.

(b) Review by Government on the working of the above Company.
[Placed in Library. See No. L.T. 3780/17/2021]

(i) (@) Thirty-ninth Annual Report and Accounts of the Karnataka Antibiotics and
Pharmaceuticals Limited (KAPL), Bengaluru, for the year 2019-20,
together with the Auditor's Report on the Accounts and the comments of
the Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Company.
[Placed in Library. See No. L.T. 3781/17/2021]

(iv) A copy each (in English and Hindi) of the following papers:—

(a) Twenty-ninth Annual Report and Accounts of the Institute of Pesticide
Formulation Technology (IPFT), Gurugram, for the year 2019-20, together
with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.

(c) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.

[Placed in Library. See No. L.T. 3782/17/2021]

Report and Accounts (2019-20) of ALIMCO, Kanpur and related papers
Reports and Accounts (2018-19) of various corporation, Institutes, centre and

councils and related papers

Reports and Accounts (2019-20) of various association, council, orginisation

and Societies and related papers
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SHRI'V. MURALEEDHARAN: Sir, on behalf of Shri Krishan Pal, | lay on the Table—
I. A copy each (in English and Hindi) of the following papers, under sub-section (1) (b)
of Section 394 of the Companies Act, 2013 :—

(a) Forty-seventh Annual Report and Accounts of the Artificial Limbs
Manufacturing Corporation of India (ALII\/ICO), Kanpur, for the year 2019-20,
together with the Auditor's Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.

(b)  Review by Government on the working of the above Corporation.
[Placed in Library. SeeNo. L.T. 3796/17/2021]

Il.(A)  (a) Twenty-second Annual Report and Accounts of the National
Handicapped Finance and Development Corporation (NHFDC),
Faridabad, for the year 2018-19, together with the Auditor's Report on
the Accounts and the comments of the Comptroller and Auditor General
of India thereon.

(b) Review by Government on the working of the above Corporation.
[Placed in Library. See No. L.T. 3795/17/2021]
(c) Statement (in English and Hindi) giving reasons for the delay in laying the papers

mentioned at (1) (i) (a) above.
(B) Acopy each (in English and Hindi) of the following papers :—

(M () Annual Report and Accounts of the National Institute for Locomotor
Disabilities (Divyangjan), [former/y National Institute for Orthopaedically Handicapped
(NIOH),] Kolkata, for the year 2018-19, together with the Auditor's Report on the
Accounts.

(b) Review by Government on the working of the above Institute.

(c) Statement giving reasons for the delay in laying the papers mentioned at (a)

above.
[Placed in Library. See No. L.T. 3093/17/2021]

(i) (a) Annual Report and Accounts of the Swami Vivekanand National Institute of
Rehabilitation Training and Research (SVNIRTAR), Cuttack, Odisha, for the year 2018-
19, together with the Auditor's Report on the Accounts.

(b)  Review by Government on the working of the above Institute.

11
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(c) Statement giving reasons for the delay in laying the papers mentioned at (a)

above.
[Placed in Library. See No. L.T. 3094/17/2021]

(ii) (a) Annual Report and Accounts of the Pt. Deendayal Upadhyaya National
Institute for Persons with Physical Disabilities (Divyangjan), New Delhi, for the year 2018~
19, together with the Auditor's Report on the Accounts.

(b)  Review by Government on the working of the above Institute.

(c) Statement giving reasons for the delay in laying the papers mentioned at (a)

above.
[Placed in Library. See No. L.T. 3091/17/2021]

(iv) (a) Annual Report and Accounts of the Indian Sign Language Research and
Training Centre (ISLRTC), New Delhi, for the year 2018-19, together with the Auditor's
Report on the Accounts.

(b)  Review by Government on the working of the above Centre.

(c)  Statement giving reasons for the delay in laying the papers mentioned at (a)

above.
[Placed in Library. See No. L.T. 3092/17/2021]

(v) (a)  Annual Report and Accounts of the National Institute for the Empowerment
of Persons with Visual Disabilities (Divyangjan) (NIEPVD), Dehradun, for the year 2018-
19, together with the Auditor's Report on the Accounts.

(b)  Review by Government on the working of the above Institute.

(c) Statement giving reasons for the delay in laying the papers mentioned at (a)

above.
[Placed in Library. See No. L.T. 3096/17/2021]

(vi) (a)  Thirty-fifth Annual Report and Accounts of the National Institute for the
Empowerment of Persons with Intellectual Disabilities (Divyangjan) (NIEPID)],
Secunderabad, Telengana, for the year 2018-19, together with the Auditor's Report on
the Accounts.

(b)  Review by Government on the working of the above Institute.

(c) Statement giving reasons for the delay in laying the papers mentioned at (a)

above.
[Placed in Library. See No. L.T. 3090/17/2021]
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(vii)(a) Annual Report and Accounts of the Ali Yavar Jung National Institute of Speech
and Hearing Disabilities (Divyangjan), Mumbai, for the year 2018-19, together with the
Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.

(c) Statement giving reasons for the delay in laying the papers mentioned at (a)
above.
[Placed in Library. See No. L.T. 3089/17/2021]

(vii) (a) Annual Report and Accounts of the National Institute for Empowerment of
Persons with Multiple Disabilities (Divyangjan) (NIEPMD), Chennai, for the year 2018-19,
together with the Auditor's Report on the Accounts.

(b)  Review by Government on the working of the above Institute.

(c) Statement giving reasons for the delay in laying the papers mentioned at (a)

above.
[Placed in Library. See No. L.T. 3088/17/2021]

(ix) (a) Thirty-second Annual Report and Accounts of the Rehabilitation
Council of India (RCI), New Delhi, for the year 2018-19, together with
the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Council.
(c) Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No. L.T. 3095/17/2021]

(x) (a) Annual Report and Accounts of the Handicapped Development
Council, Agra, Uttar Pradesh, for the year 2018-19, together with the
Auditor's Report on the Accounts.
(b) Review by Government on the working of the above Council.
(c) Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No. L.T. 3793/17/2021]

. (i) (a) Annual Report and Accounts of the Ashray, Akruti, Hyderabad,
Telangana, for the year 2019-20, together with the Auditor's Report
on the Accounts.

(b) Review by Government on the working of the above Association.
[Placed in Library. See No. L.T. 3800/17/2021]

13



14

(i)

(i)

(v)

™)

(vi)

(2)

(b)

(2)

(b)

(b)

(2)

(b)

(2)

(b)
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Annual Report and Accounts of the Council for Development of Poor
and Labourers (CDPL), Lilong, Imphal, for the year 2019-20, together
with the Auditor's Report on the Accounts.

Review by Government on the working of the above Council.
[Placed in Library. See No. L.T. 3794/17/2021]

Annual Report and Accounts of the Santhivardhana Ministries, East
Godavari, Andhra Pradesh, for the year 2019-20, together  with
the Auditor's Report on the Accounts.

Review by Government on the working of the above Organisation.
[Placed in Library. See No. L.T. 3797/17/2021]

Annual Report and Accounts of the Sneha Society for Rural
Reconstruction, Nizamabad, Telangana, for the year 2019-20, together
with the Auditor's Report on the Accounts.

Review by Government on the working of the above Society.

[Placed in Library. See No. L.T. 3799/17/2021]
Annual Report and Accounts of the Pragathi Charities, Nellore, Andhra
Pradesh, for the year 2019-20, together with the Auditor's Report on
the Accounts.

Review by Government on the working of the above Society.
[Placed in Library. See No. L.T. 3798/17/2021]

Annual Report and Accounts of the Narayan Seva Sansthan, Udaipur,
Rajasthan, for the year 2019-20, together with the Auditor's Report on
the Accounts.

Review by Government on the working of the above Sansthan.
[Placed in Library. See No. L.T. 3801/17/2021]

Report and Accounts (2019-20) of BIS, New Delhi and related papers

SHRI'V. MURALEEDHARAN: Sir, on behalf of Shri Danve Raosaheb Dadarao, |
lay on the Table a copy each (in English and Hindi) of the following papers, under
Section 23 of the Bureau of Indian Standards Act, 2016:—

(a) Annual Report and Accounts of the Bureau of Indian Standards, (BIS),
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New Delhi, for the year 2019-20, together with the Auditor's Report on
the Accounts.

(b) Review by Government on the working of the above Bureau.

(c) Statement (in English and Hindi) giving reasons for the delay in laying the

papers mentioned at (1)(a) above.
[Placed in Library. See No. L.T. 3802/17/2021]

l. Notifications of the Ministry of Home Affairs
. Accounts (2019-20) of NHRC, New Delhi and related papers

SHRI V. MURALEEDHARAN: Sir, on behalf of Shri G. Kishan Reddy, | lay on the
Table—

I. (i) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Home Affairs, under sub-section (5) of Section 35 of the Unlawful
Activities (Prevention) Act, 1967:-

(1) S.0. 2164 (E), dated the 1% July, 2020, inserting the name of
Wadhawa Singh Babbar @ Chacha (@ Babbar in the Fourth Schedule to the said
Act, at serial number 5 therein.

(2) S.0. 2165 (E), dated the 1% July, 2020, inserting the name of
Lakhbir Singh (@ Rode in the Fourth Schedule to the said Act, at serial number 6
therein.

(3) S.0. 2166 (E), dated the 1% July, 2020, inserting the name of
Ranjest Singh (@ Neeta in the Fourth Schedule to the said Act, at serial number 7
therein.

(4) S.0. 2167 (E), dated the 1% July, 2020, inserting the name of
Paramijit Singh @ Panjwar in the Fourth Schedule to the said Act, at serial number 8
therein.

(5) S.0. 2168 (E), dated the 1% July, 2020, inserting the name of
Bhupinder Singh Bhinda in the Fourth Schedule to the said Act, at serial number 9
therein.
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(6) S.0.2169 (E), dated the 1" July, 2020, inserting the name of Gurmeet Singh
Bagga in the Fourth Schedule to the said Act, at serial number 10 therein.

(7) S.0. 2170 (E), dated the 1% July, 2020, inserting the name of Gurpatwant
Singh Pannun in the Fourth Schedule to the said Act, at serial number 11 therein.

(8) S.0.2171 (E), dated the 1* July, 2020, inserting the name of Hardeep Singh
Nijjar in the Fourth Schedule to the said Act, at serial number 12 therein.

(9) S.0.2172 (E), dated the 1°' July, 2020, inserting the name of Paramiit Singh

@ Pamma in the Fourth Schedule to the said Act, at serial number 13 therein.
[Placed in Library. For (1) to (9) SeeNo. L.T. 4276/17/2021]

(10) S.0. 3816 (E), dated the 27" October, 2020, inserting the name of Sajid Mir(@
Sajid Majeed @ Ibrahim Shah @ Wasi @ Khalid @ Muhammad Waseem in the
Fourth Schedule to the said Act, at serial number 14 therein.

(11) S.0. 3817 (E), dated the 27" October, 2020, inserting the name of Yusuf
Muzammil @ Ahmad Bhai @ Yousuf Muzammil Butt @ Hurreira Bhai in the Fourth
Schedule to the said Act, at serial number 15 therein.

(12) S.0. 3818 (E), dated the 27" October, 2020, inserting the name of Abdur
Rehman Makki (@ Abdul Rehman Makki in the Fourth Schedule to the said Act, at
serial number 16 therein.

(13) S.0. 3819 (E), dated the 27" October, 2020, inserting the name of Shahid
Mehmood @ Shahid Mehmood Rehmatullah in the Fourth Schedule to the said Act,
at serial number 17 therein.

(14) S.0. 3820 (E), dated the 27" October, 2020, inserting the name of Farhatullah
Ghori @ Abu Sufiyan @ Sardar Saham (@ Faru in the Fourth Schedule to the said
Act, at serial number 18 therein.

(15) S.0. 3821 (E), dated the 27" October, 2020, inserting the name of Abdul Rauf
Asghar @ Mufti @ Mufti Asghar @ Saad baba (@ Maulana Mufti Rauf Asghar in
the Fourth Schedule to the said Act, at serial number 19 therein.
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(16) S.0. 3822 (E), dated the 27" October, 2020, inserting the name of lbrahim
Athar @ Ahmed Ali Mohd. Ali Shaikh @ Javed Amjad Siddiqui @ A.A. Shaikh @
Chief in the Fourth Schedule to the said Act, at serial number 20 therein.

(17) S.0. 3823 (E), dated the 27" October, 2020, inserting the name of Yusuf
Azhar @ Azhar Yusuf @ Mohd. Salim in the Fourth Schedule to the said Act, at
serial number 21 therein.

(18) S.0. 3824 (E), dated the 27" October, 2020, inserting the name of Shahid Latif
@ Chota Shahid Bhai (@ Noor Al Din in the Fourth Schedule to the said Act, at serial
number 22 therein.

(19) S.0. 3825 (E), dated the 27" October, 2020, inserting the name of Syed
Mohammad Yusuf Shah @ Syed Salahudeen (@ Peer Sahab (@ Buzurg in the
Fourth Schedule to the said Act, at serial number 23 therein.

(20) S.0. 3826 (E), dated the 27" October, 2020, inserting the name of Ghulam
Nabi Khan @ Amir Khan @ Saifullah Khalid @ Khalid Saifulah @ Jawaad @
Daand in the Fourth Schedule to the said Act, at serial number 24 therein.

(21) S.0. 3827 (E), dated the 27" October, 2020, inserting the name of Zaffar
Hussain Bhat @ Khursheed @ Mohd. Zafar Khan @ Moulvi @ Khursheed Ibrahim
in the Fourth Schedule to the said Act, at serial number 25 therein.

(22) S.0.3828 (E), dated the 27" October, 2020, inserting the name of Riyaz Ismail
Shahbandri (@ Shah Riyaz Ahmed @ Riyaz Bhatkal @ Md. Riyaz @ Ahmed Bhai
@ Rasool Khan @ Roshan Khan @ Aziz in the Fourth Schedule to the said Act, at
serial number 26 therein.

(23) S.0. 3829 (E), dated the 27" October, 2020, inserting the name of Md. Igbal
@ Shabandri Mohammed Igbal (@ Igbal Bhatkal in the Fourth Schedule to the said
Act, at serial number 27 therein.

(24) S.0. 3830 (E), dated the 27" October, 2020, inserting the name of Shaikh
Shakeel @ Chhota Shakeel in the Fourth Schedule to the said Act, at serial number
28 therein.
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(25) S.0.3831 (E), dated the 27" October, 2020, inserting the name of Mohammad
Anis in the Fourth Schedule to the said Act, at serial number 29 therein.

(26) S.0. 3832 (E), dated the 27" October, 2020, inserting the name of lbrahim
Abdul Razak Memon @ Mustag @ Tiger Memon in the Fourth Schedule to the said
Act, at serial number 30 therein.

(27) S.0. 3833 (E), dated the 27" October, 2020, inserting the name of Javed
Chikna @ Javed Dawood Tailor in the Fourth Schedule to the said Act, at serial

number 31 therein.
[Placed in Library. For (10) to (27) See No. L.T. 3100/17/2021]

(i) A copy (in English and Hindi) of the Ministry of Home Affairs Notification No.
3/132/FD/DMN/2020/E-156562 dated the 30™ June, 2020, notifying the restoration of
tax rate as prescribed under the Fourth Schedule to the Dadra and Nagar Haveli and
Daman and Diu Value Added Tax Regulation, 2005 (No. 2 of 2005), under sub-

section (3) of the Section 4 of the said Regulation.
[Placed in Library. See No. L.T. 4277/17/2021]

(iii) A copy of the Ministry of Home Affairs Notification No. G.S.R. 776 (E), dated
the 15" December, 2020, publishing the Private Security Agencies Central Model
Rules, 2020, under Section 24 of the Private Security Agencies (Regulation) Act,

2005.
[Placed in Library. See No. L.T. 3099/17/2021]

Il. A copy each (in English and Hindi) of the following papers:—

(a)  Annual Accounts of the National Human Rights Commission (NHRC), New Delhi,
for the year 2019-20, and the Audit Report thereon, under sub-section (4) of
Section 34 of the Protection of Human Rights Act, 1993.

(b) Statement giving reasons for the delay in laying the papers mentioned at (a)

above.
[Placed in Library. See No. L.T. 3804/17/2021]

Report and Accounts (2019-20) of the NCCD, New Delhi and related papers

SHRI'V. MURALEEDHARAN: Sir, on behalf of Shri Parshottam Rupala, | lay on the
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Table, a copy each (in English and Hindi) of the following papers:—

(a) Annual Report and Accounts of the National Centre for Cold-chain
Development, New Delhi, for the year 2019-20, together with the Auditor's Report on
the Accounts.

(b)  Review by Government on the working of the above Centre.
[Placed in Library. See No. L.T. 3805/17/2021]

Report and Accounts (2019-20) of the NSKFDC, New Delhi and related papers

SHRI V. MURALEEDHARAN: Sir, on behalf of Shri Ramdas Athawale, | lay on the
Table, under sub-section (1) (b) of Section 394 of the Companies Act, 2013, a copy
each (in English and Hindi) of the following papers :—

(a) Twenty-third Annual Report and Accounts of the National Safai Karamcharis
Finance and Development Corporation (NSKFDC), New Delhi, for the year 2019-20,
together with the Auditor's Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.

(b)  Review by Government on the working of the above Corporation.
[Placed in Library. See No. L.T. 3807/17/2021]

Notifications of the Ministry of Home Affairs

SHRI V. MURALEEDHARAN: Sir, on behalf of Shri Nityanand Rai, | lay on the
Table—

() A copy (in English and Hindi) of the Ministry of Home Affairs Notification No.
G.S.R. 82, dated May 31 — June 6, 2020 (Weekly Gazette), publishing the Central
Reserve Police Force, Assistant Commandant (Official Language), Group ‘A’ Post,
Recruitment (Amendment) Rules, 2020, under sub-section (3) of Section 18 of the

Central Reserve Police Force Act, 1949.
[Placed in Library. See No. L.T. 3116/17/2021]

(i) A copy (in English and Hindi) of the Ministry of Home Affairs Notification No.
G.S.R. 141, dated October 4-October 10, 2020 (Weekly Gazette), publishing the
Ministry of Home Affairs, National Fire Service College, Nagpur, Assistant, (Group B)

Recruitment Rules, 2020, issued under Article 309 of the Constitution.
[Placed in Library. See No. L.T. 3117/17/2021]
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(iii) A copy of the Ministry of Home Affairs Notification No. G.S.R. 38 (E), dated
the 22" January, 2021, publishing the Central Industrial Security Force, Group ‘A’
and ‘B’ Civilian Gazetted Posts, Recruitment Rules, 2021, under sub-section (3) of

Section 22 of the Central Industrial Security Force Act, 1968.
[Placed in Library. See No. L.T. 3808/17/2021]

Report and Accounts (2019-20)of the NAAS, New Delhi and related papers

SHRI V. MURALEEDHARAN: Sir, on behalf of Shri Kailash Choudhary, | lay on the
Table, a copy each (in English and Hindi) of the following papers:—

(a) Annual Reports and Accounts of the National Academy of Agricultural
Sciences (NAAS), New Delhi, for the year 2019-20, together with the
Auditor's Report on the Accounts.

eview by Government on the working of the above Academy.

b Review by G tonth Ki f the above Acad

(c) Statement showing reasons for the delay in laying the papers mentioned at
(a) above.

[Placed in Library. See No. L.T. 3809/17/2021]

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON INFORMATION TECHNOLOGY

DR. ANIL AGRAWAL (Uttar Pradesh): Sir, | lay on the Table a copy each (in English
and Hindi) of the following Reports of the Department-related Parliamentary Standing
Committee on Information Technology:-

(i)  Twenty-second Report on the Demands for Grants (2021-22) of the Ministry
of Communications (Department of Posts);

(i)  Twenty-third Report on the Demands for Grants (2021-22) of the Ministry of
Communications (Department of Telecommunications);

(i)  Twenty-fourth Report on the Demands for Grants (2021-22) of the Ministry of
Electronics and Information Technology; and

(iv)  Twenty-fifth Report on the Demands for Grants (2021-22) of the Ministry of
Information and Broadcasting.
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REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON PETROLEUM AND NATURAL GAS

SHRI NARAIN DASS GUPTA (National Capital Territory of Delhi): Sir, | lay on the
Table a copy each (in English and Hindi) of the following Reports of the Department-
related Parliamentary Standing Committee on Petroleum and Natural Gas:-

(i)  Fifth Report on the Demands for Grants (2021-22) of the Ministry of Petroleum
and Natural Gas; and

(i)  Sixth Report on ‘Review of Progress in Production of Non-Conventional Fuels
with Specific Reference to Bio-Fuels’.

MOTION FOR ELECTION TO THE COMMITTEE ON PUBLIC ACCOUNTS

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND THE
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
MURALEEDHARAN): Sir, | move the following Motion :-

"That this House concurs in the recommendation of the Lok Sabha that the
Rajya Sabha do agree to nominate seven Members from Rajya Sabha to associate
with the Committee on Public Accounts of the Lok Sabha for the term beginning on
the 1°' May, 2021 and ending on the 30" April, 2022, and do proceed to elect, in such
manner as the Chairman may direct, seven Members from amongst the Members of
the House to serve on the said Committee.”

The question was put and the motion was adopted.

MOTION FOR ELECTION TO THE COMMITTEE ON PUBLIC UNDERTAKINGS

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND THE
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
I\/IURALEEDHARAN): Sir, | move the following Motion:-
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"That this House concurs in the recommendation of the Lok Sabha that the
Rajya Sabha do agree to nominate seven Members from Rajya Sabha to associate
with the Committee on Public Undertakings of the Lok Sabha for the term beginning
on the 1 May, 2021 and ending on the 30" April, 2022, and do proceed to elect, in
such manner as the Chairman may direct, seven Members from amongst the
Members of the House to serve on the said Committee.”

The question was put and the motion was adopted.

MOTION FOR ELECTION TO THE COMMITTEE ON WELFARE OF SCHEDULED
CASTES AND SCHEDULED TRIBES

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND THE
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
MURALEEDHARAN): Sir, | move the following Motion:-

"That this House resolves that the Rajya Sabha do join the Committee of both
the Houses on the Welfare of Scheduled Castes and Scheduled Tribes for the term
beginning on the 1% May, 2021 and ending on the 30" April, 2022, and do proceed to
elect, in accordance with the system of proportional representation by means of the
single transferable vote, ten Members from amongst the Members of the House to
serve on the said Committee.”

The question was put and the motion was adopted.

STATEMENT REGARDING GOVERNMENT BUSINESS

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND THE
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
MURALEEDHARAN): Sir, with your permission, | rise to announce that Government
Business for the week commencing Monday, the 15" of March, 2021, will consist
of:-

1. Consideration of any items of Government Business carried over from today's
order paper: - [it contains (i) Statutory Resolution seeking  disapproval of the
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Arbitration and Conciliation (Amendment) Ordinance, 2020 (No. 14 of 2020)
promulgated by the President of India on 4th  November, 2020 and consideration and
passing of the Arbitration and Conciliation (Amendment) Bill, 2021 as passed by Lok
Sabha. (ii) Discussion on the working of the Ministry of Jal Shakti. (jii) Discussion
on the working of the Ministry of Railways. (iv) Consideration and passing of The
National Institutes of Food Technology Entrepreneurship and Management Bill,
2019.]

2.Discussion on the working of the following Ministries :-

(i) Tourism;

(i) Food Processing Industries;

(ii) Agriculture and Farmers Welfare and Rural Development; (both to be discussed
together) and

(iv) Tribal Affairs.

3.Consideration and return of the Appropriation Bills relating to following Demands,
after they are passed by Lok Sabha: -

(i) Demands for Grants for 2021-22; and
(ii) Supplementary Demands for Grants for 2020-2I. (both may be discussed
together)

4. Consideration and passing of the Medical Termination of Pregnancy
(Amendment) Bill, 2020 as passed by Lok Sabha.

MATTER RAISED WITH PERMISSION

MR. CHAIRMAN: Hon. Members, first of all, what | have approved, agreed, they
have to be taken up. For Zero Hour, there are 18 notices by various Members of the
House. All are important. Shri Harnath Singh Yadav. | am saying that | have
approved these first and then | will come to that and we will dispose it of.

Need for conservation of mother tongue/native languages

#ft e Rig g1gg (SR Uew): AT 9urufy #7EIEy, ol 21 BRA! &I
HIJHTIIRI & Hag 3R RV DR & Hae H <2 & UISST TR 931 H ATh]
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3T IROTETT 3R STHIFT AT A ST 3Tl YT, [TIhT 91 WX H W@ (b

it Tk : S S, ERBIRSIE d9fSTl The notice given says 'after Zero Hour'. Do

you not want Zero Hour to be taken up? ... (Interruptions)...

it e g a1ed : H S9G oY 99 & {Ed AIGHINT U Bl 3R ¥ S7Taeh]
SIS BT G...(TALTH)..

MR. CHAIRMAN: Do you want discussion or disruption? ...(Interruptions)...

SHRI JAIRAM RAMESH ( Karnataka): Sir, we do need discussion.

MR. CHAIRMAN: Then please sit down. T 96 SITSUL..(AdHT)...

21 g g a1ed - H8icy, § 599 4 16 BRaN! Dl &9 Gia] $l [ U5 & $B
TR gl XA ATGI...(FALT)...

MR. CHAIRMAN: | am going to come to that. ...(/nz‘errupz‘/ons)... You can't dictate
terms to me. ... (Interruptions)...

7 g RE A1ea : A=A, MY fofT, "8 31Ul ATGHINT B 19 HIaT | S
2 31} 3UST UdvrdT &) Ide! sifgadar e Jed 21" ...(SHaem)...

MR. CHAIRMAN: Please ask all of them to sit down first. ...(Interruptions)... The
Leader of the Opposition should ask them to sit down first. You can't disrupt then.

7 TR 98 A1Eq : 3R "B AT & o BN A ST 1T BHARI g [-Td 4l
Gl STl 51 I8 984 1 814 8, IO 89 aRaTed 181 - Fhd |"...(ae)...

SHRI JAIRAM RAMESH: Sir, he has given notice under Rule 267.

S HTIRT : ST ATET 81 7T 2, RT BN & d18 H 59 IR AT §|...(FFEH)...

it gl e a1ea : AEIGy, Y] QU1 STUFI HINTST & R 3R §HiG o foly i
g, Iq AR S 3UATG Bl...(FLH)... few<] T S9RT FHT 1YY 9IRT & d9 Bl
G 8 IR YRT & STH-511 & g3 B ISH ol...(TdL ). .
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oY YT : BT ST, YT BT 17

it g==Te g area AR, ST AT & 89 e & RIpTReT I=a1 5 &t
AR ITCYRT St = Wigd B SR {6 7 o waied Ioiaig usi I 90 941,
faeryex g fo=t gler it 3iR Yol 3l §, 9 31uq 9o iR o et A &1 <
IR g | 39 it § Irseufa Afed at w2t off ord B 1...(aem ).

DR. SASMIT PATRA (Odisha): Sir, | associate myself with the issue raised by the
hon. Member.

it freraiR wTe fATe (STR R en): 9eled, § W 1 39 99y | Hag ol g

S1. IR YSAES (312 ARGy, H W1 W D1 59 [I97 | HAdg Hl g

it St ua. TRRGET a (SR US9): #ely, § Al W3 &l 39 f[Avy ¥ dag Rl
Tl

o} gaeH e SRR (o) 781ed, § W1 W3 &1 59 99 9 Hag R g
St e SH AGHHT (STR U<¥): HEIed, H Wi 93 &1 39 997 | Hag &l g
S BT HEH (SR Y<¥): FEIG, H W W 3l 39 fwy | Hag el g

MR. CHAIRMAN: | have allowed the Leader of the Opposition provided you all sit
down and be quiet.

THE LEADER OF THE OPPOSITION (SHRI MALLIKARJUN KHARGE): Sir, notice
under Rule 267 is already given by four of our young leaders on the problems faced by
the farmers arising out of the three laws passed in this House. The farmers of Punjab,
Haryana, Western Uttar Pradesh and throughout...

MR. CHAIRMAN: No details, please.

SHRI MALLIKARJUN KHARGE: The people throughout the country may not be visible
here.
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MR. CHAIRMAN: We are not discussing the issue.

SHRI MALLIKARJUN KHARGE: Sir, | am requesting you to allow discussion under
Rule 267 so that we can discuss it thoroughly. Let the Government take whatever
decision it wants. Till then, it would not be fair to proceed further. So, | request you to
suspend all the Business and take this up first.

st guTafe : it ﬁ%ﬁ’l The Leader of the House and the Leader of the Opposition,
both are important that way. ...(Interruptions)... Hon. Members, we are not having
a discussion. He raised an issue and | have to give a response to that. There is no
need to reply. ...(Interruptions)... Please don't give comments like this. 3RTH RICKS
B comment B T8, dl BT FIT AT &7 I8 3IRTH B3 8Idl &7 RIT I8 3R
27 | have received notice under Rule 267. | have gone through it. Shri Deepender
Hooda, Prof. Manoj Kumar Jha, Shri Tiruchi Siva and Shri Rajiv Satav, and also Shri

Pratap Singh Bajwa have given notice about the farmers' issue. ...(Interruptions )...
Whatever notice is given, | am talking about it. That notice is about the farmers' issue
and the need to discuss it and to suspend the other Business of the House.
Subsequently, Shri Ashok Siddharth has given notice on the issue of petroleum prices
and price rise. We have already disposed of that issue yesterday. About these four
notices, | would like to inform the House that this House, in the first part of the
Session itself, has discussed the farmers' issue and their agitation. We have taken it
up. ...(Interruptions)... | am not going to allow. | have disallowed the notices. Mr.
Sanjay Singh, please go to your seat. You go to your seats. dg Rars & T8l SITUATT
.(FAY)... IJg Rpre § &I ST ...(FFLIH)... Don’t you want discussion?
...(/nz‘errupz‘/ons)... You have discussion on the Working of the Ministry of Agriculture
and Farmers Welfare, the Ministry of Rural Development and the Ministry of Food
Processing.  ...(Interruptions)... They are all listed for discussion.
...(Interruptions)...

SHRI JAIRAM RAMESH: *
SHRI DEEPENDER SINGH HOODA: *

MR. CHAIRMAN: And, four hours each have been given to discuss these Ministries.
...(Interruptions)... Are you not interested in discussion? ... (Interruptions)... | am

* Not recorded
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allowing discussion on farmers’ issues. ...(Interruptions)... It has been decided in
the BAC Meeting that we will be discussing the issues relating to farmers.
...(Interruptions)... Also, 12 hours — 4+4+4=12 hours — have been given for
Appropriation Bills and the Finance Bill, 2021, where you can raise all these issues.
...(Interruptions)...

MicafE:”
st fefasra g .~

MR. CHAIRMAN: If you are really interested in discussion, please follow the
discussion route. ...(Interruptions)... If you want only disruption, | leave it to you.
...(Interruptions)... This is not the way. ...(Interruptions )... This is not the way. This
is not going to help you. ...(Interruptions)... This is not going to help the Rajya
Sabha. This is not going to help the country either. ...(Interruptions)... ¥ e
el w301 T T SR 37U+l Wie WR JfSy) ..(aaagm™)... I8 Bis Igid el
..(TAYT)... I UGN T81 & ...(G).... DI B a9 1 2, Al SHBT Teb AR
gl . (AIYTH)... I8 JMIBT HIefH = ..(IdYT)... If you have the numbers, you can
prevail upon the Government. ...(/nz‘errupz‘/ons)... If there are no numbers and if you

want to disrupt the House, it is not fair. ...(/nterrupz‘/ons)... So, | once again appeal
to all of you to please go to your seats. ...(/nz‘errupﬁons)... You are not doing any
justice to the farmers’ cause. ...(Interruptions)... There are eighteen Members
whose Zero Hour submissions, which are very important, have been admitted by me.
...(/nz‘errupz‘/ons)... They are eager, including Members from this side.
...(Interruptions)... They wanted to raise issues. ...(Interruptions)... If you don’t
want discussion and if you continue with disruption, | leave it to you.
...(Interruptions )... The House is adjourned to meet at 12 noon.

The House then adjourned at seventeen minutes past eleven of the clock.

The House reassembled at twelve of the clock,
MR. DEPUTY CHAIRMAN in the Chair.
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not present.

[RAJYA SABHA]

ORAL ANSWERS TO QUESTIONS

Question No. 166, Shri K.T.S. Tulsi -- Hon. Member

*166. [ The Questioner was absent. ]

Women and children employed in beedi making

*166. SHRI K.T.S. TULSI: Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(a) the total number of women and children employed in beedi making, State-

wise; and

(b) the total amount of wages paid to them, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI SANTOSH KUMAR GANGWAR): (a) and (b) A statement is laid on the Table
of the House.

(2)

Statement

Reply is attached at Annexure — I.

(b) Wages paid to Beedi workers comes under the jurisdiction of State/UT

Governments. Wages paid to beedi workers are in piece rate (per 1000 beedi

making/rolling). Region wise details are attached at Annexure - Il.

Annexure-|
SL.No. | Region Total number of women employed in beedi making

1| Allahabad 320514
2 | Ahmedabad 6074
3 | Aimer 3574
4 | Bangalore 213165
5 | Bhubaneswar 179400
6 | Chandigarh 0
/7 | Dehradun 0
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8 | Hyderabad 408755
Jabalpur 149949

10 | Nagpur 102810
11 | Ranchi 97972
12 | Patna 206510
13 | Raipur 3188
14 | Kolkata 1441173
15 | Guwahati 18519
16 | Tirunelveli 449849
17 | Cannanore 24210
Total 3625662

Total Number of Registered Beedi Workers in the country are 49,82,294 as on date.

No Children have been engaged in Beedi making.

Annexure-I|
SL.No. | Region Rate (per 1000 beedi making/rolling) in Rs.
1| Allahabad 111.32
2 | Ahmedabad 232.3
3 | Aimer 145.57
4 | Bangalore 245.68
5 | Bhubaneswar 175.77
6 | Chandigarh *
7 | Dehradun *
8 | Hyderabad 199.52
9 | Jabalpur 106.58
10 | Nagpur 60 to 250 * *
11 | Ranchi 274.81
12 | Patna 283
13 | Raipur 121.92
14 | Kolkata 233.34 to0 251.58
15 | Guwahati Tripura = 105 Assam = 127
16 | Tirunelveli 111.05
17 | Cannanore 333

* there is no beedi worker in the region.
** Different rates for different Districts.
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MR. DEPUTY CHAIRMAN: HH-IY TRIRH 189 A already I8 267 & IR ¥ R
T FR T Bl ...(FGL).... 3T ST & fh T8 reopen &1 81 THAT ..(FALTH)...
MY ST kindly 37911 Wi TR T2 | ...(TIE). .

i} U= F1Ed: TR, ] U WIST AT TSR B ...(TqLTH)...

MR. DEPUTY CHAIRMAN: Hon'ble Minister, please lay it. ..(Interruptions )... Please
lay it. ...(Interruptions )...

2 FAN AR TEAR: I, ...(FAUM)... IAH A1 [HIT 17 21...(FELH)... TAR
UTAETl & AR, ...(FAHT)... 18 Y Tb & I Bl...(HIHH). .

it STuTufer: @is IR i Ravls W 781 < W81 Bl ...(GE ).... A9 J437 Sff,
$IP! lay HRAT B ...(ILH)...

£ | AR TER : SV &, TR ...(FGIH)...

it ST|UTIf : o XN I g9 ST -- hon. Member not present. . (Interruptions)..
Next, Dr. M. Thambidurai. ...(Interruptions )...

DR. M. THAMBIDURAI: Thank you very much, Sir, for allowing me to put my
supplementary question. ... ( /nterrupﬁons)...

MR. DEPUTY CHAIRMAN: Please put your question. ...(Interruptions)...

DR. M. THAMBIDURAI: Sir, Vaniyambadi and Ongur are the main centres in Tamil
Nadu.

MR. DEPUTY CHAIRMAN: The question is about beedi . ...(Interruptions)..

DR. M. THAMBIDURAI: Sir, a lot of people are engaged in beedi manufacturing.
..(Interruptions )... They are very poor people. Their health condition is very poor.
..(Interruptions )... Through you, Sir, | would like to know from the hon. Minister what
assistance they are going to provide to the labourers engaged in beedi/ manufacturing
in Vaniyambadi and Ongur areas in order to save their lives. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Thambiduraiji, please be brief. .. (/nterrupt/ons)...

DR. M. THAMBIDURAI: What necessary measures are being taken in this regard?
..(Interruptions )...

il WY PAR AR : TR, ...(FQEM). .

N IUAHTIFT : TSP 31 81 &l ...(FIU)... AT H3AT Sil BT HIgh BT ol DY
JET 2 l...(qde™)...

£ AN HAR AR : T, TR &b gRT1 349 A9 BT 1HRAT F foran 121 2 &R 1S
H gl BT el JJerd A8l aldl 8l ...(TAUM)... dIS] Bl g DI UlshaT WD Bl
2 3R 39 R19 & 18 99 T @l MY & AR = s9H Ufadfad 21 ...(aum ). .
T WY S B 39HT TSR SEXT Bl ...(JaH™)... Th 'PENCIL' UIcd &
qegq 9 39H e @ S ol § IR S99 WX SIvH RArs 9 HRdT B
L(TYTS)...

Implementation of PM-SYM Yojana

*167. SHRI KAMAKHYA PRASAD TASA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a)the status of implementation of the Pradhan Mantri Shram Yogi Maan-dhan(PM-
SYM)Yojana;
(b) the number of people currently enrolled in the scheme, State-wise; and

(c)the details of institutions tasked with the management of the funds?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
SANTOSH KUMAR GANGWAR):

(a)to(c) Astatementis laid on the Table of the House.
Statement

(a) to (c) In order to provide old age protection to unorganised sector workers, in
March, 2019, the Government of India has launched a flagship scheme namely
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Pradhan Mantri Shram Yogi Man DhanYojana (PI\/I-SYM) to provide monthly
minimum assured pension of Rs.3000/- after attaining the age of 60 years. This is a
voluntary and contributory pension scheme. The workers in the age group of 18-40
years whose monthly income is Rs.15000/- or less and not a member of
EPFO/ESIC/NPS can join the scheme. Under the scheme, 50% monthly contribution
is payable by the beneficiary and equal matching contribution is paid by the Central
Government. Enrolment to the Scheme is done through the Common Service
Centres. In addition eligible persons can also self-enroll throughvisiting the portal

www.maandhan.in. As on 04.03.2021, over 44.90 lakhs workers have been

enrolled/registered under the scheme. The state-wise details of number of enrolment
under the PM-SYM scheme is at Annexure. Life Insurance Corporation of India (LIC)
is the Pension Fund Manager and shall be responsible for pension pay-out.

Annexure
SlI. No.
State/UT Individual enrolments Bulk enrolments
1 Haryana 802517 92157
2 Uttar Pradesh 618125 224155
3 Maharashtra 587940 10154
4 Gujarat 368539
5 Chhattisgarh 208263
6 Bihar 193132
7 Odisha 163641
8 Andhra Pradesh 150718
9 Jharkhand 129188
10 Madhya Pradesh 123999
N Rajasthan 102233 179305
12 Karnataka 98691
13 West Bengal 74070
14 Jammu and Kashmir 72198
15 Tamil Nadu 56731
16 Himachal Pradesh 41646
17 Uttarakhand 34484
18 Punjab 33076
19 Telangana 31668
20 Tripura 28717
21 Assam 21312
22 Kerala 10417
23 Delhi 8002



http://www.maandhan.in/
https://maandhan.in/stats/district/pmsym/06
https://maandhan.in/stats/district/pmsym/09
https://maandhan.in/stats/district/pmsym/27
https://maandhan.in/stats/district/pmsym/24
https://maandhan.in/stats/district/pmsym/22
https://maandhan.in/stats/district/pmsym/10
https://maandhan.in/stats/district/pmsym/21
https://maandhan.in/stats/district/pmsym/28
https://maandhan.in/stats/district/pmsym/20
https://maandhan.in/stats/district/pmsym/23
https://maandhan.in/stats/district/pmsym/08
https://maandhan.in/stats/district/pmsym/29
https://maandhan.in/stats/district/pmsym/19
https://maandhan.in/stats/district/pmsym/01
https://maandhan.in/stats/district/pmsym/33
https://maandhan.in/stats/district/pmsym/02
https://maandhan.in/stats/district/pmsym/05
https://maandhan.in/stats/district/pmsym/03
https://maandhan.in/stats/district/pmsym/36
https://maandhan.in/stats/district/pmsym/16
https://maandhan.in/stats/district/pmsym/18
https://maandhan.in/stats/district/pmsym/32
https://maandhan.in/stats/district/pmsym/07
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24 Nagaland 4701

25 Chandigarh 3926 832

26 Manipur 3866

27 Meghalaya 2872

28 Arunachal Pradesh 2474

29 Andaman and Nicobar Islands 2123

30 Puducherry 1249

31 Goa 971

32 Daman and Diu 804

33 Dadra and Nagar Haveli 759

34 Mizoram 606

35 Sikkim 122

36 Lakshadweep 21

Total 3983801 506603
Grand Total 4490404

A YU : T YT BT BIIATET TIRTET <1 991 dhb WIRT Y St 81 The
House is adjourned till 2.00 P.M.

[Answers to Starred and Unstarred Questions (Both in English and Hindi) are
available as Part-I to this Debate, published electronically on the Rajya Sabha website
under the link https ://rajyasabha.nic.in/Debates/OfficialDebatesDateWise |

The House then adjourned at five minutes past twelve of the clock.

The House reassembled at two of the clock,
MR. DEPUTY CHAIRMAN /in the Chair.

GOVERNMENT BILL
The Arbitration and Conciliation (Amendment) Bill, 2021

SHRI DIGVIJAYA SINGH(Madhya Pradesh): Mr. Deputy Chairman, Sir, what about
Rule 2677

MR. DEPUTY CHAIRMAN: Shri Mahesh Poddar to continue his speech.

11 STIRT T (BT ): TR, el 267 BT &RAT GAT?
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1 STAUTIRT : A FIRAT 129 39 WR 07 of o 8, H 9 W IIRT B 76
dg Hhdll I8 Ordinance replacing Bill g1 89 9dd! Constitutional requirement gl
D! R TS WA BN ...(FAI)... H9 Y G 3 R1Y (a1 21 ...(agm)... &
BT UIER ST, 31T Bl dlel Xg o, MY 7UT YT90T ST W | Nothing else will go on
record. H IR-TR IATUE B IET §| ...(TAYM)...

2 A2 UER (ARES): SYFHTUNT HBIGd, S § &l &8 81 AT {b A7, 2017 H
Enemy Property (Amendment and Validation) Act, 2017 UX Idi 8 el ol
..(TIYH)... § I o7 {6 39 9 B R GHT ¥ effective dT fHT ST I8 872
..(FAIF)... 3R I fJa1, STafp I TRy B I & foIw <=7 81, 96 forv
BT DI ATIIIDT I IS VBl &7 ...(FAM)... {hr H STd A Sicall it a1
AT GAT 1 Il AT fob ) IS 3T AHGTEIE GIRT ..(FALTH)...

21t STHTART : 3RT 31UE © b I | 7 MY, Hud1 Ul Hie IR SV =T Dl 1]
RIS TR T&1 ST XET &1 ...(TaLTH)...

2l A2 GIER : BAR Bl DI Bl STl TDHR HY oGS, b BORAIS H HSHQIdIG
fet 1 ...(caem™)...

1l SYMHTIIT : 3T ST & % I Ordinance replacing Bill 21 3T AaH 3TR1Y B
YT e IR AT ... (TAETH). .

oft HE9I UIER : S <97 B AR 7, SAB! {ofl iRy g <11 <87 B ..(@dgH)...
H YT TRBR P g=JaATE I a8l § Sl 39 ISl Bl AT b Y IH 9 The
Enemy Property (Amendment and Validation) Act, 2017 AR GJT?ﬂI...(EEI?I‘éTFI)...

3ITST S9 § 9 DI Bl <% X81 g, <l FHS H 3771 & b 1 $99 BT Bl back
date ¥ ST T 3R AT 39 BT DI MILTIRAT TS| ...(FALH)... FHb U 4
AEYSTETE fohel SR 9gd ARI BeIl &, [TTH AR BIIH DI STel g1 HR el
TP 9 arbitration H award ﬁ*l(’ ST %I .(AAGHTH)... $9 Arbitration and Conciliation
(Amendment) Bill, 2021 J Uy illegal practices EARERE AN CAS S RSIRIRIE
gl ...(TFIT)...

HEIGY, The Enemy Property (Amendment and Validation) Act, 2017 Pl AT
SIq 39 4 3R HeNe & Uid &l § qdl g ...(FagH)... T 79 H Teb 9 Pl
g T O a1 &t a1 U e &1 s dT il TSl ? ...(FaE).... faIeydy 3m++-
BT | IffeTd o &I STevd R ‘CI?‘;[, v retrospective effect J A Bl
JATILIRAT FI TSI ? ...(TAL)... IAY I8 U1 il & b bel 9 Pal gafi g AR
3R a1l & Al Hel 7 el AT W ERMNI ..(FALTH)... 59 fire fighting T Saoii foa
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S Y&l © dl WHId® & {6 S affected @NT &, 396 §IRT gool |1 fwam Sirgam|
..(GT)... HBI5d, § I8 Yo 181 § [P I8 AN bl ol 87 ...(au)... fha-
T 3T R 7, [hd I8 aRATES! B 2 ..(QEM)... TP BROT TS BT G110
ST Bl ...(HGIM)... § FHIT g IR A1 /A1 St 3 #-7 I8 31uet s fdb o <1 bl
gAY & 51 NI <1 I8 BT (5T, ...(ae)... (69 HRO A Q8T B 9991 I,
b YTe RIT-RIT TSl §5 AR SHD] S8 T 87 ...(FAUH)... Ig FHAI
LGP Bl ...(AL)... T I§ ST ST &, WRA Ig ST aredl & b 34
BT DI JAMTLIRAT Al TSI ? ..(G)... BB B WYY I8 B b Afe a1 ¥
b A ]%FQ RN SWI?R:T T contracts 1 &I I&! %, (ATEHTE)... Qﬁ Al R < &
JIaET IR W& g1 $HR V8T 2 dl SeR 8 P 32 3 U B Al | aI-9R 81
TSI 2, ...(AYM)... 89 I ARl &1 R 41 gu sl ...(aem ). .

eI, A 3! e T8 Bl ...(aET)... I TR aRaDh! R 8T 7 3R
B9 M 9¢ 3B &l ...(JAYUH)... 89 U SR ¥, Safe g1 1 & diex & 81 38 &,
..(TAYT).... ST ¥R B HYT SR e GRBRI &b A1 AR F1ofl &= & |qre
contract 37_\’?%%, (TYTH)... ar Udh TIRI D] 81 ST & T contract T UTeT el
TP A B ...(FAYM)... I8 contract Hal SRS Elﬁ, supply, consultancy, mﬁ,
A, faarg, arbitration, award 33 ...(@@ET)... T 9 8 3R 39 {1 o9 4 b
STE Wt afs g 39 Bl 2, . (aH™)... T SHGT IHT R S TR ISl 7, B
concerned &P W Usdl Bl ..(FAYM).. FBISYH, BRIl 3R ultimately
TAYH...(HAUTH)... T&T B! ufeetd Bl 8, BRI BIT 21 = udl ¥l 8] Iordl &
fh ST ST HATS TR SIHT IS AT B ...(FALT)... § FAT ST R RIS BT
5 9 39 987 B 9aTU & V) TSTS Hd s, ...(FAYM)... T 9 H TSIS! Pal-
$BI Bs ©, PI-Dd 83 ©, I8 QY S AT ...(FGLTH)...

W, N AR # Ued DY st § Ebﬁ bilateral agreements 4 cancel
fPT U €, ...(FGLIM)... ST WRBK litigation § ©, P 19T IRBR 4 litigation § B,
T PR Y€ BRA DI ATAIHAT FIT IS ? ... (FILIH). .

HBIGY, SHH Sl UaeT fy 7Y &, IS4 clause-3 W U "0R+&' 1T 9141 2,
..(FAT)... NTIH TSI 3R HRIIIE Tde, 1996 H FINYH 6T R4 ©, T
HRIT-36 H FI-HF[-3 H [ 'TReqdh' SIS Bl & ...(FLM)... [d AS fhdt dRor
3, ISHM W U 3R prima facie B8l 1 dol TS Bl 3MTHT 8, A BT 39 award
Pl stay?bTéjﬂl .. (TAYTH)....

HBISY, 89 99 S 8, S @l ¥ AR W Geferd 8, ...(@deH)... 9 ST &
5 9gq 9R) TTedfedi Bl 8 3R 3R I8 3dre oid d¥id A foram S 2,
...(TAY).... {77 © 1 S 918 § SB! I BRI & folv JaR—-34 § 579 89
PIC | ST 8 @ 99 o S B ...(TGE)... 59 919 § ....(FGEH).... award BT
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implement PN B %I'Q ti_\P[ IR BT ATl B e (AGYTH)..... I8 Udh I =
o (FAI).... § FHSAT § [ $9 BT & §RT I8 AATY cancel B ... (TILH)....

eI, GART Sl JTaer {5 7 B.....(Fae).... S6H Sl QRTAT Section 8 201
.. (TTYT).... STH TS list oft b I& T arbitrators 9| ....(FILH).... 39 list DI
gl foam T Y2 ... (A ). .. RifP ST 89 o 38 8 P qRdT Bl Udh Hegedl
&5 B ARGPH Brg g1 2, A1 81 SHBT (AR HRAT TS| ... (FGEH)....

IRIRT I8 & arbitration I ART B b, ....(FAYM)... ST folv Fe™
gih BT BE? ...(FAYM)...39d o7 WRAR 4 dgd gof Fvig forar 2l
...(TET).... I 31U 812 H 07y 81 @1 B ....(Fagm™).... 3R 71 & fosft i &t
fear ® ....(a@agM).... 9fed  Arbitration Council of India &1 ¥ IR 31fHR fU MU €|
..(AUM).... 3P HRO ¥ 49 & I AN arbitration I & IS & SO
... (TAT)....

HEIGY, 89 IG I8 9, dl $B Al I8 B8 Idhd © (b 'Justice delayed is
justice denied'. SHH P& ST B AT DT &1 Fhdl ol FBIGT, BH b AU B I8 I
8! AT 1Y b FHRT WIRAN BT FILT BT Yeb GOR1 U & fb a1 100
qSINH B< ST, offh Udb IR - JoIRA Bl FoTl el (e a1iegl § $F HIa- &
A1L....(FALT).... 19 T F2 St PR & 91d HRd &8, o 98 dlbiarn]
.. (TGYT)..... STET-STGT ....(FAU)..... ST SSAT B VBl 2 ....(FILIH).... ST b
& 1T gy Py U Bl ... (FAYF).... 9P gRT IR s WL by Sd|
o (FAIF).... ¥ 39 [T BT REIR GHAT 3R R BRAT Gl ...(ALH)..... H 818
H I IR BT [ 9 [l & A1 DT TR BN, IS |

St STFUYIA : 1. AR YSARID| ....(FALM).... ISARID Sil, bhdol JMYDT a1d e
Rebls TR S .....(TILH). ...

DR. AMAR PATNAIK (Odisha): Sir, on this particular Amendment, | will just start with
the fact that it brings out a few words which are very important. ...(/nz‘errupz‘/ons)...
One is, 'where the court is satisfied that a prima facie case is made out'; that is an
important part. ...(Interruptions)... Second is, the arbitration agreement or
contract which is the basis of the award or making of the award'.
...(Interruptions)... These are the two aspects; and the third aspect is, 'Whether it is
induced or affected by fraud or corruption'. So, | will talk about these three aspects.
...(Interruptions)...

Now, we find that under Section 34 (2)(a) of the Act which has to be read
with Section 36, it states that 'An award shall not be set aside merely on the ground
of an erroneous application of the law or by re-appreciation of evidence."
...(Interruptions)... So, the question of re-appreciation of evidence is not provided



[10 March, 2021]

for in Section 34. ...(/nterrupt/ons)... It is not an appeal provision. But how is it
possible that a prima facie case can be made out without first providing for it in
Section 347 This is something which the hon. Minister will be able to clarify.
...(Interruptions)...

The second aspect that | would like to highlight is that appreciation or any
issue of fraud is a mixed fact of law as well as facts, and therefore it cannot be
summarily decided unless it is proved. ...(Interruptions)... And that particular
proving would require that they would have to take evidence from sources other than
what was provided in the initial arbitral award. ...(Interruptions)... So, | will really not
know how this particular provision will be implemented unless the court is able to
reopen the entire case in which case, as was being said by the hon. Member,
Poddarji, this might delay the entire process in which case the very purpose of
bringing this 2015 Amendment Act would probably get defeated. ...(Interruptions)...

The second point is, the issue of having the Eighth Schedule, the Eighth
Schedule being completely omitted. ...(Interruptions)... | would like to kindly point
out that this particular provision which was introduced in the last Amendment has
actually not even come into force. ...(/nz‘errupt/ons)... The Arbitral Commission has
not yet been formed. ...(/nterrupt/ons)... Therefore, | really do not know how the
Arbitrators will be appointed in the absence of this particular provision where there will
be a vacuum now. ...(Interruptions)... | think, the hon. Minister will address this
particular issue.

With these couple of observations which | am sure the hon. Minister will
address, | support the Bill. Thank you so much. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Thank you, Dr. Amar Patnaik. Shri P. Wilson; absent.
...(Interruptions)... Shri Ayodhya Rami Reddy. ...(Interruptions)...

SHRI AYODHYA RAMI REDDY (Andhra Pradesh): Sir, at the outset, | thank the
Chair for permitting me to speak on this important Bill, the Arbitration and Conciliation
(Amendment) Bill, 2021. ...(Interruptions)...

Sir, as you are aware, the Arbitration Act was enacted with a view to
consolidate and amend the law relating to domestic arbitration, international
commercial arbitration, enforcement of foreign arbitral awards and the law relating to
conciliation.  The Amendment ensures that all the stakeholders get an equal
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opportunity from the Indian courts to seek unconditional stay of enforcement of
arbitral awards where the underlying arbitration agreement or making of the arbitral
award is induced by fraud or corruption. ..(Interruption)... The Amendment also
aims to promote India as a hub of international commercial arbitration. The proviso
inserted by the Bill stipulates that the court, if satisfied that a prima facie case of fraud
or corruption has been made out, shall stay the award unconditionally pending
disposal of the challenge under Section 34 of the Arbitration Act. The Amendment will
prove quite helpful in cases where inherent illegality by fraud or corruption has been
prima facie shown in court. However, it will be interesting to see how the courts
interpret the burden of proving a prima facie case of fraud or corruption.
...(Interruptions)...

The provision of the Bill will also be tested in instances where parties use it to
stall the operation of an award by filing a Section 36-application and waste precious
time of court. Courts will have to be cautious in formulating a test for granting an
unconditional stay on the operation of the award. ... (Interruptions ...

The Bill seeks to omit the Eighth Schedule of the Act which laid down the
qualifications, experiences and norms for accreditation of arbitrators and also specify
by regulations the qualifications, experience and norms for accreditation of
arbitrators. ... (Interruptions)...

The 2021 Amendment directly addresses that concern by removing the Eighth
Schedule altogether from the Act and replacing it with 'the regulations'. It means that
the accreditation of arbitrators will now be governed by the criteria laid down in these
'regulations’. It confirms that the concerns of the international arbitration community
are reaching the ears of the Indian policy-makers, which is a very welcome step.
...(Interruptions)...

The qualifications of the arbitrators are now to be specified by regulations,
which have not yet been notified. However, what these 'regulations' might be and by
when they would be released, are some of the questions that have been left
unanswered. It is only hoped that practitioners and key stakeholders would be
consulted in finalizing these regulations to prevent any further controversy on this
issue. ...(Interruptions)...

Sir, in view of the above, our Party supports the Arbitration of Conciliation
(Amendment) Bill, 2021. Thank you, Sir. ... (Interruptions)...

sit Suumft © A fQeeR g9e Mg Sil, et M e & forg
2l...(TAYH)... @IS &1 b, FHYATE Sil; absent...(@EYTM)... U1, HAIS $HAR 37 S,
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FUIT AU AT TR MY 3R dlll ...(FFEH)... D! [ AN 379 HIe IR S|
A YA $& Ha-1 a1ed &l

fa9er & a1 (st Afedea @_) - W), § omuy Radwe arar g b R 4
ST & AT AT 8, IS 94T 7% © 3R 3ifet Uit & =1 8, 9 9} 39 518
TS BIhY M RFdie w2 2 fh Wl 267 & T8d Ugdl 88 a1 B Bl Hidl
IR R, ool & 9Tex TR BH I B ST F9TRI Al SSHR....(FIL)...

2Nt STUTAfY: B9 S99 WX discuss 81 B 3B &, I Hal...(Fde™)...

$t aferpIod @A © 275 W STGT AT 31 T 3MU! OfF < b & 3R 104 &
.. (AYT)...

ot ST 89 39 W discuss 81 BR I Bl...(STIIH)...

i AferhTo @A W), e e, § U1 1 4icT R8T 7 ...(ae ). .

#f SUMIRT : AT TASNYT ..(@eM)... | BT BT WY UaArs 781 ) 33T gl
...(Eﬂ?la'ﬁ)...lfvﬂﬁ, wﬂ.vr...(zqaerm)... take your seats. H foosdt o1 ENISGI SRERE
2l AT YSARAT ST <1 HBT, H S5 golleld & 3R sl 39+ a1d bell AT
GAL...(FAYUM)...UH T, TS, (FaLH)... AT IR |89 39 IR Wiell §
b & 3R AT AT ART g0 SHAT 81 TRDR H I8+ 3R FRBR AT DI ATIDT idT
SSEE] g, I& Ordinance replacing Bill B ...(STa@e)... § Y BN b B
HIIATE! Te™ © AR SHABI either way dispose of B | T BTST Bl URURT &1 &1 H+
ool &S g9TP! W <@ B T Ordinance replacing Bill TR 8TS¥ &¥ BTH &Rl X8 &l
PUIT IHD UTel H AT FSINT B A9 AT g IRS A& 81 31T S © [
AT TIRHT 379 R decision & b &, H 9 IR $ 61 8 Al gl SATAY AT
3IRTE BT 3IR H 37T FH HRag T HIAT § [ HUAT 59 [l & HEd Bl ]
8U ..(FGYH)... $9d Constitutional obligation Pl S@ §U, B89 ®H A HH SHDI
either way dispose of ®X| ...(CIFEH)... HYAT $H TR Y] I SIRT I |

21l AferhIoT W B9 B89 | f$¥ed &R 81 MY B ...(FAYM)... 89 8139 Bl
smoothly T & foTT 31T B1....(Faem ).

SN STFUTUF: ToiT, 9T § ST A B |....(FILT)...
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St aférpro @A o9 A gU VE, I§ WDl AIQH ©...(FAYF)... | know

everybody. ...(Interruptions )... | know everybody. ...(Interruptions)...

£ ST @IS 8IS 1 RURT Rl 2 3R § 3oy fdes &var g & o«
AT TASITd drerdt €, A 2T I 2 ...(aeT)... 89 g7 72 €, 319 3177 379+ 91d
BT ...(GLU)... IS, 319§ H DI I H G 7 B ...(TALTH)...

2} AfeTepTopT @RA: AR, WX ST 81 Hel & b 59 SHIhICH TSR & J8d &
3MYP] el 267 b T8 AN (&AT A1l...(FGLH)...STd A= B3 H Jgi WS &, I
319 SR (9l B o Fhd 8 2...(TAYT)... IS Al SHIHH! ...(FE)...

S STUAHTUFY: FF-11T TASNTl, SHIshfed U & d8d...(adM ). .

2 AferhIo]d WRA: Ig Sl 81 IET & 98 s 3% URIOR & Rged 91 & 3R
P & R Al B1...(FaHH)...d 89 ©odd A &l...(ae™). .

SNt SUUTIfe: I TA3NTl, I8 wedd US YRR & d8d &, SHhcd AR &
I8d, BTSY & el 3T UIAISR & d8d & & A1 IIRA- ¥ 91 decision © 3T,
Al 89 D] SER]T Y 6] B A o...(FJHH)... He has raised a point of order.
...(Interruptions)...

i} AT @ WR, 91 781 of Gehdl &...(GIM)...
YU ATed (ISR TR, HRT WIS C 3T 31X T, Bl 169...(GLM). .

MR. DEPUTY CHAIRMAN: Nothing is going on record. ...(Interruptions)... AT
IR ATEd 7 IieNs! 39 19T U= ¢ fear 8, Brg-ior f<org of foram g 3R &
S R $V el IR Tl g, 39 W 3 fafieer &, I8 91 mua! fFerr 2l
..(&AYT)... Nothing is going on record. ... (Interruptions)... 31T 7Y 91 I |

2 YO AIed: TR, Hl 169 &1 WA AIEd ggd WA HR=R &, FHAN ST B
oiie} 8, S78iM el 267 H e a1, g8 did 81 s a1 gag saR Sl GHa
B AT 8, SISl BRI BT 819 BT Sl {44 7, 98 Ul 3R v § S8
Ig W DT I Hal fb TReR AT 3T Tiidear IR B 1R fewh e &xA
el AE\TI WX, Rule 169 (vii) says, "It shall not anticipate discussion of a matter which

is likely to be discussed in the same session." ST T A & folT IRBR B8 e g
fr Y ™ =¥af 89 arell 8, O I8 Aifed 8 31UH M9 H inadmissible
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B...(FL)... Rifh A TP illegal notice H illegal TRIb I TS BT Tl 8] <=1 T8
E1...(FGLY).... 3T TS I AT ol 91 X8 8 2....(TILH)...

$t SFHERn: Wil H SR B 6 3T 39+ Hie R SYL...(ae ). . 51
HAGIGH TG FAR| ST, MY el 3MTa! 91 & Rbrs #§ 97 W& 8, 9 3R
RepTs # &I ST X812

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Sir, | am thankful to
the hon. Deputy Chairman for giving me the opportunity to speak on this Bill. The
object of the proposed Amendment is that a need was felt to ensure that all the
stakeholders ...(Interruptions)... get an opportunity to seek unconditional stay of
enforcement of arbitral awards and to promote India as a hub of international
arbitrations by attracting eminent arbitrators. ... (Interruptions)...

it STHMRT: wiisll BIs IR 919 Rers § 7181 S 81 % &g FAR S
a7 Repls H ST @ B1...(GEM). ..

SHRI KANAKAMEDALA RAVINDRA KUMAR: | need some clarifications from the hon.
Minister with regard to the proposed Amendment. The purposes mentioned are that
it is user-friendly, cost-effective, speedy disposal as well as neutrality of the
arbitrator. As far as the speedy disposal of cases is concerned, | would like to know
whether this is giving unconditional stay to proceedings, or to the awardees a speedy
implementation of this. So, the intent of the Bill itself is very much doubtful.
...(Interruptions)...

The first point is with regards to unconditional stay. Section 36 of the Act is
very clear about it. ...(/nterrupt/ons)... | would like to refer to Section 36, clause 3,
"upon filing of an application for stay of the operation of the arbitral award, the court
may, subject to such conditions as it may deem fit, grant stay"'. ...(Interruptions)...

In case of fraud, if there is coercion or there is undue influencing or if there is
corruption, definitely, the court is having absolute authority to grant stay of the
operation of such awards for the reasons to be recorded in writing.
...(Interruptions)... Then, what else is required to have a stay? Grant of stay is
purely within the discretion of hon. court. ... (Interruptions)...
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However, Section 36(3) is sufficient to grant stay on the operation of award
and there is no need to make a provision for unconditional stay further.
...(Interruptions)... The proposed Amendment may cause delay in proceedings
further. ...(Interruptions)...

Another aspect is with regard to retrospective effect. The Bill lacks logic and
reasoning. ...(Interruptions)... If it is implemented with retrospective effect, it means
that all the cases, in which awards are already passed and appeal is pending, are
going to be affected because of this particular stipulation. ... (Interruptions)...

We have to be the hub of international arbitration. We want to make India the
hub of arbitration. How will the businessmen and investors come if provisions are put
in this Bill which will result in delay of arbitration proceedings by virtue of these
Amendments? ...(Interruptions)...

The second Amendment is with regard to omission of Eighth Schedule. By
virtue of Section 43(1), the qualifications and experience of an arbitrator are very
clear. ...(Interruptions)... Now, the Parliament has the right to prescribe the
qualification of an arbitrator. This right is being taken away by virtue of omission of
Eighth Schedule. We have to create a mechanism to see that there is a minimum
judicial interference in the award passed through arbitration. ... (Interruptions)... Will
this proposed Amendment serve the purpose or not? | seek these clarifications from
the hon. Minister. However, | support the Bill.

MR. DEPUTY CHAIRMAN: Now, Shri Satish Chandra Misra, not present.
...(Interruptions)... Shrimati Vandana Chavan...(Interruptions)...

SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, as a mark of protest, | don't
wish to speak on the Bill. ...(Interruptions)... On the one side, we are agitating for
the farmers of this country; on the other side, we are passing a Bill which favours the
industrialists, which is absolutely not done. It is absolutely... (Interruptions)... Thank
you, Sir. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, Shri Narain Dass Gupta. ...(Interruptions)...
31! 91 €1 RbIS IR S 319 FfeAQ|....(FaHTH). .
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SHRI NARAIN DASS GUPTA (National Capital Territory of Delhi):  Sir, when the
House is not in order, how can | make my point? ...(Interruptions)... Please bring
the House in order. ... (Interruptions)...

N SYUTIT: 1Y STt ATed &, T SIfIv| ... ). .

SHRI NARAIN DASS GUPTA: As the House is not in order, it is not possible for me to
speak. ...(Interruptions )...

MR. DEPUTY CHAIRMAN: Now, Shri Vivek K. Tankha...(/m‘errupz‘/ons)... Now, the
Minister's reply...(Interruptions)...

fafd sik =g w3, darR w3 den seagiG SR g wenfire! w3t (s I
T UN1G): AR, B AT 51l I8 FHSHE oMY &, SHBI HHAS 95d ...(FGEH)... I,
H 9gd BH JISN ...(FAHM)...8R, TSI VI B °9RT 36 H §9 1 BT J1991 &
o5 PIs MM 3MATS set aside BT ST, IR T8 UfeeTd UIferdt & Raoiids ST
yfeetds ifersl &f Raciihd fhde! |41 ST - ST corruption, fraud & TTfId BT
(FAIF)... T straight T B | ...(FILF)... I3, 8T AN 5 JFH 36 H
...(TAIH)... STH U g1 BT TTael= o7 foh 319 e W 81 81T, Bls deiol BRI,
ST I IHB! BIT I o] BRI, TS AR 36 BT AfASTT 7] ...(IEH)...

TR, AT & a1 89 IS B8 X2 © T 3R ol 3rars ol deiot fam T 3R
3TX prima facie P F 9T fh I8 fraud IR corruption I garfad %\r, dqA P
BTN TR, B Udh 910 a1 H 8] oM © fh BRI & ¥ R §h! RS Ff
Bl 82 (FAYM).. R 9Rd ¥ W 3drs U 9N, S oRwH I gurfad
2,..(ILT).. STET WIS Bl SRR Id Y8! §2..(SaH ). 3R U & collusive
agreement & ERT ITATS THX..(FILT)..SFIUIR P U BT ATIH B Bl DI B
(FAY™).XT B .(FIIM).. TR, AR THHTH HIRMY 8 fh YRT & sSR! |
A2 BI1..(GET).. AR THHATS BRI & [ AN SFAUIR &b U Bl oS 1 of
SIG...(FAYT)..37dTS | ..(FELT).. 8! Al 89 BT B 2 &l ..(FGUH).. B ANl o
T4t {1 & f prima facie &1 Adcld R BT 87 ..(FAY).. DI o ATH-ATH HaT
g 1%5, "A prima facie case does not mean proved to the hilt but a case which can be

said to be certainly established if the evidence led in support of the same were
believed."

TR, 8 Udh ol gdls SV ..(FGY™).. 89 Uh dIsl gdls ST fh MR
.(FAYT).. U Al H natural resources ®I T T AT ..(G)... ITH] ARBR
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= fRaT o7 ..(FAYM).. ST6T IRBR A1 ..(FEYH).. natural resources. ..(STaH)..
AR, 3ITST H BISH H PHa1 ATe 1 natural resources, FTADT ..(RGET).. GHTH HIC
$ RI ..(FAYM).. AR H I AT ..(FIAIH).. 3T FHI H IA el f&ar 1|
(FFI).. RATS 8] I TS| ..(HILT)... TR, 31T HIGATS BT IR I Ve8! B
(FAIH).. H [H HUA BT AW TS I, AfBT I AN dER SABR SHD
(FIIF).. THIY BN V8 ] ..(FIUH).. d T B8 V8 22 S9RI dIls U g
(AYM).. BAR Foi¥ TR (™). 1 I8t Al SRR | TRHC BRI ..(FGLH)..
PR Y natural resources B ..(TALUT).. 39 FAY B WRHR $& B Bl ol 2l
(AIM).. AR WRPR TS ..(FTYF).. IRI TSTS! Ths! ..(FAYM).. 3R 3o
SR B1 Vel 81 ..(FAYM).. d T HE 8 87 ..(FAY).. D! YR Y41 91 1|
(FAYH). Th  FTIR  INIBT H.(FAYH). Th  FTdRR ARl S8 W
%I..(aﬁﬂ'ﬁ).. The larger question to be considered is: HIRd ® THIUIR BT U]
SITQAT < 3 3aTS H? ..(IE™).. ST 7 fhal 3R &1 T8l S, (Fag)..d
BRATg B T8l & |..(FTUH).. BH BT A WA b MG b bl RIEH Bl AT
P I2 ©.(AAYM).SAMEGR R B &l ..(FIYM)..3Th! WA 8 Bl 2
(FTYH).. B9 I8 & fb d WA Bl..(FGH)..Rilfh TRvs AT S Bl ITRPR
SHAMER] I oM ..(FEUH).. ST 84 ANl 4 I8 BT ol Bl IR Bl
(FIH).. VR, SN I BAR &1-d1H A 7 9aTS ..(FQEM).. I8 IRT $B I b (oY
21 ..(FIYM).. 3R I ST T 1 I TS S 81 SN ..(STILT).. ST 39 Fa- Bl
T g1 TS ISl (a6 4RI Uh ATSIE Gob &l (aE).. &7 U
3ivlla Hedh q DY RT3 AeH Bl UsgSl X natural resources o,
(JALM).. collusive contract BN ..(FALT).. 3R ITER SATHR. . (FILTT).. THIR
B (FIYH). TR BRIS AR ? ..(FALTH).. SHD! b BT Udh SINAT 3H BT
H o132 Bl ..(FaU).. S R IR 81 @ 872 (L) IR, Ja1 a1 Aieft a1 B
(HAYT)..89 IT8d & b RT nface &1 997 Wex a4l .. ). 897 Ruiy
AT B1.(TAY™)..89 institutional reforms.. (Interruptions).. TSI Bl qQMT
Ired & .(FAYUM).. 3R Ao drefye ff 991 @ ¢ ..(Fau ). 9y &9
TSI Bl ..(HAYM).. ATST BT ..(FGLM)... institutions BT ..(ILTH).. T1{P I8
31T AT §91U1 ..(FAY).. IR, 89 Schedule 'A' HIi 8T 87 ..(TIEM)..
ggd Ryuet At 91d & {6 ..(FFL™).. Arbitration Council B T &Y & arbitrator &I
FATST T B, ITDb! Ul FT BI? .(FALUM).. 39! gletffafere wim 172
(FGYF).. BT A TEL.(TAYH). 89 MGG BISNA bl ¥l o 8
&..(FaY™).. S GUH Bic d RS o g€ B .(FIIF).. R, Jel ol Rege
ST &l .(FGUM).. TR, T el ded o.(FagH)..89 I8 AfSTd g4l
AV..(FL™).. R 8 IRT & CHIRR BT I97 9T 1. (HIEH).. PR I8
ﬁ..(m?lﬂ'ﬁ)..s?ﬁ%lﬁ Yz Udh national compelling necessity %\'..(EJEIETIT-[)..W IEical
U BRI (AGIH).8H dgd Ul & b gaR fquel & & g faT & forg
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(Y)Y e P g9 B DI bl H ¥l §U & ..(FAY).. T8 95 guaYl
21 .(FI).. T8 TPt Ia1Te iR H MU N8 ST {3 T X & 39 uIRa
PR DI AT

MR. DEPUTY CHAIRMAN: The question is:

"That the Bill further to amend the Arbitration and Conciliation Act, 1996, as
passed by Lok Sabha, be taken into consideration. "

The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now take up Clause-by-Clause consideration of
the Bill.

Clauses 2 to 5 were added to the Bill.

Clause 1, the Enacting Formula and the Title were added to the Bill.

MR. DEPUTY CHAIRMAN: The Minister to move that the Bill be passed.
SHRI RAVI SHANKAR PRASAD: Sir, | move:
That the Bill be passed.
The question was put and the motion was adopted.

MR. DEPUTY CHAIRMAN: The House stands adjourned to meet at 1100 hours on
Monday, the 15" March, 2021.

The House then adjourned at thirty -two minutes past two of the clock till eleven of the
clock on Monday, the 15" March, 2021
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